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RE THE IION'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PIJNE

RIGINAL APPLICATION NO' 16l of 2024 (WZ)

ORIGINAL APPLICATION NO' 794 of 2024 (PB)

(LP)

ews Item titled "Authorities fail to prevent dumPing
riverstt aPPearing

construction & demolition waste in Pune

The Ilindustan Times dated O4'07 '2024'

AFFIDAVIT IN REPLY ON BEIIALF OF MAIIARASIITRA

POLLUTION CONTROL BOARD i'e' RpSPONDENT NO' 2'
.,:''

I J.S. Salunkhe, aged 54 years'-toccupation - Service' the

Regional Officer of the Maharashtra Pollution Control Board at

Pune Region, having office address at 3'd Floor' Jog Centre'

Wakdewadi, Pune - 411003, do hereby state on solemn affirmation

as under -

(1) I am filing this Affidavit in compliance of the Order dated

lll[7l2024passed by this Hon'ble NGT' 
.

(2) I say and submit that the present application filed by the

Applicant alleging that the dumping of Construction and

Demolition (C&D) waste in stretches of rivers in Pune and

Pimpri-Chinchwad. The Applicant further alleging that there

is a lot of dumping taking place in a stretch of river at Bopodi'

C & D waste is being dumped in low-lying areas' Apartments

were flooded in 2019 and now with this dumping' water is

going to enter most areas of Bopodi'

of
in

1 4



(3)

oL 09/08/2024. During this visit, the followin'g.observations

were made : -

1. Mula river - at new Bopodi bridge: -

I. PCMC is constructing a new bridge at Bopodi to

connect Bopodi & Sangavi village. Bridge construction

work is completed and now final finishing work and

. parapet wall construction is in progress. PCMC has

constructed 4 no. of pillers in river and constructed

abutment wall approx. length of 75 meter in river water.

II. Clay, stone, debris, construction & demolition waste

found dumped on the left bank of river (Lat. -

18.568512910 and Long.- 73.828031580) near bridge

towards Pimpri-Chinchwad side.

m. Some quantity of debris was found dumped on the right

bank of river near Bopodi bridge towards PMC side

(Lat. -l 8.568253 l0 and Long .- 73.82802462\.

IV. Due to dumping of debris at the right bank of Bopodi

bridge natuml nalla flow is obstructed to some extent,

nalla located at Lat. -18,516798750 and Long.-

73.7769t9040
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V. As per information given by Shri Shamkant Patil, flood

- situations occur in every rainy season at Mantri Riviera

Society (Lat. - I 8.567480280 and Long'- 7 3'829 | 66640)

due to obstruction to natural flow of water of river and

nalla.

2. Ramnadi

I. As per information given by Shri Krunal Gharre,

earthen bandhra was constructed across the Ramnddi at

Lat.-18.497703450 and Long.- 73'746651370, near

Skyi Songbird Society, Bhugaon, Pune, constructed

'by nearby farmers' As per information by Shri Krunal

Gharre, due to heavy rainfall and Ramnadi water flow

earthen bandhra was washed out. During the visit, no

any earthen bandhra was found on said location, but

remains ofbandhra are observed.

il. Visited Ramnadi bank area near Sagiar Co-Operative

Housing Society, Bavdhan (Lat' -18'516821860 and

Long. - 73.776876n\ along with Shri Krunal

Gharre, no any debris found disposed on the bank of

Ramnadi.

3. Pawna River: -

i) During visit at Pawana river, it is observed that, near

Kalewadi bridge (Lat'- 18.6162210 and Long' .-
73.78377\, aI sector 34, Thergoan, Pimpri

chinchwad, a huge quantity of debris, Construction &
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demolition waste, domestic solid waste is ar*p"U iil'
along one ol-the Pawana river bank. 

\
Also, at.PCMC Crematorium, Sant Gnyaneshwar ,,.

Nagar,Thergoan,thedebris'sand'clayisdumpedat,

Lat. -18.6171460 and Long. - 73.7824360 for

development of private land, due to healy rain said

dumped material is flowed towards river and make

obstruction to natural flowing path of river water. A
copy of the Visit Report with Photograph dated

0910812024 is attached as an Annexure I.

(4) I say and submit that, Pune Municipal Corporation

(PMC) has provided C & D waste treatment plant for the

treatment of C & D waste at S. No. 12912, Vill Wagholi,

Tal. Haveli, Dist. Pune, Location of said proj ect is

approx. 12-13 Km from Pune city area. pMC has

obtained Consentto Operate form the MpCB forthe said

project, which is valid upto 31.12.2026. Installation

capacity of said plani is 250 MT/day. Total waste treated

from the April2023 to March 2024 - 189904.28 MT. A
copy of the Consent to Operate is attached as an

Annexure II.

Action taken by MPC Board: -

1. I say and submit that the Respondent MpC Board has

issued the Directions to Municipal Commissioner,

Pune Municipal Corporation, and pimpri Chinchwad

(s)
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2.

Municipal corporation dated 1211212023,05 10212024

and 09/0712024 under section 5 of the Environmental

Protection Act,1986 for the implementation of the

Construction and Demolition (C&D) Waste

Management Rules,20l6' Copies of the Directions

dated 1211212023, 0510212024 and 0910712024 are

attached as Annexure III & IY.

I say and submit that, Respondent MPC Board issued a

letter dated 710812024, to the Joint City Engineer

(Environment) of the Pimpri Chinchwad Municipal

Corporation regarding the dumping of Construction

. and Demolition (C & D) waste in the stretches of the

rivers Bopodi. A copy of the Letter dated 0710812024

is attached as an Annexure-V.

I say and submit that, Respondent MPC Board issued a

letter dated l2l08l2024,was issued to the City Engineer

of the Pune Municipal Corporation and the Executive

Engineer (Solid Waste Management) of PWe regq-q$ng

the dumping of Construction and Demolitio" (q, & 6)t.

waste in the stretches of the riveis Ramnadi 'and ;

Pawana. A copy of the Letter Dated 1210812024"is 
',i

attached as an Annexure-Vl. r : *o l

,..'.''''.

I say and submit that, Respondent MPC Board issued

letter dated 2010812024, to the Executive Engineer

(Irrigation Department, Pune) requesting details

regarding the locations and quantities of debris,

J.

A
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construction, and demolition waste that have' beer.r

dumped in the riverbed and on the bank of the Mula

River near Bopodi, as well as the Pawana and Ramnadi

nvers, along wlth a report on the actions taken. A copy

of the Letter dated 20/08/2024 is attached as an

Annexure VII.

Hence this Affidavit.

S olemnly affirmed on th$ 3 . SEP. 2@f of Septe mber, 202 4 at

Pune.

I know the affiant For and on behalf of Maharashtra
Pollution Control Board i.e.

(6)

ADVOCATE

Respondent No. 2.av\6;il-,
\.---

(J.S. Salunkhe)
Regional Officer-Pune

Ir{0lA

-flc" ̂t'ia\\..i 1)+?, _\t\
tTrJ;:i*::'\t
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1. Mula river :- 

At new Bopodi bridge: -  Lat. -18.568512910 and Long.– 73.828031580 

 

 

At bank of river near Bopodi bridge towards PMC side (Lat. -18.56825310 and Long.– 
73.828024620). 
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At nalla located at Lat. -18.516798750and Long.– 73.776919040 

 

At Mantri Riviera Society -Lat. -18.567480280and Long.– 73.829166640 
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2. Ramnadi :- 

At earthen bandhra was constructed across the Ramnadi at Lat.-18.497703450 and Long.- 
73.746651370 

 

 

Sagar Co-Operative  Housing Society, Bavdhan (Lat. -18.516821860 and Long. – 73.776876730) 
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3. Pawna River: -  

near Kalewadi bridge at Lat.- 18.6162210  and Long. – 73.783770, at sector 34, Thergoan, Pimpri 

chinchwad 

 

PCMC Crematorium, Sant Gnyaneshwar  Nagar, Thergoan- Lat.- 18.6171460 Long.-73.7824360 
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: rohq@mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

ORANGE/S.S.I (Loc)
No:- Format1.0/RO-HQ/UAN
No.0000102039/CO/2302001497

Date: 22/02/2023

To,
Pune Municipal Corporation
Sr No. 129/2, Vill. Wagholi
Tal. Haveli, Dist.-Pune Your Service is Our Duty

Sub: Consent to first operate under ORANGE / SSI Category.

Ref: 1. Consent to establish granted by the Board vide no. RO-
PUNE/CONSENT/1902000675 dated 15/02/2019

2. Minutes of 29th Meeting of Consent Committee held on 25/01/2023.

Your application No.MPCB-CONSENT-0000102039 Dated 09.11.2020
For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, III & IV
annexed to this order:

1. The Consent operate granted for the Period up to 31/12/2026
2. The  capital  investment  of  the  project  is  Rs.0.5  Crs.  (As  per  C.A  Certificate

submitted  by  industry  )
3. Consent is valid for the manufacture of:

Sr
No Product Maximum

Quantity UOM

Products
1 Cubic Stone ( From C&D waste) 30000 No/M
2 Paver Block ( From C&D waste) 45000 No/M
3 Sand & Clay ( From C& D waste) 900 m3/month

Project Proponent shall comply with the provisions of the Construction and Demolition
Waste Management Rules, 2016 which is notified by Ministry of Environment, Forest
and Climate Change

  
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr No Description Permitted (in
CMD) Standards to Disposal Path

1. Trade effluent 0 As per Schedule-I Not Applicable
2. Domestic effluent 1.6 As per Schedule-I Soaked in soak pit

Annexure -II1417



pune municipal corporation/CO/UAN No.MPCB-CONSENT-0000102039/Indus-Id.17875 (22-02-2023 12:40:13
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5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr
No.

Stack
No.

Description of stack
/ source

Number of
Stack

Standards to be
achieved

1 0 0 0 As per Schedule -II
6. Non-Hazardous Wastes:

Sr No Type of Waste Quantity UoM Treatment Disposal
1 NA 0 --NA-- 0 0

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
treatment and disposal of hazardous waste:
Sr No Category No./ Type Quantity UoM Treatment Disposal

NA
  
8. The Board reserves the right to review, amend, suspend, revoke this consent and the

same shall be binding on the industry.
9. This consent should not be construed as exemption from obtaining necessary NOC/

permission from any other Government authorities.
10. This consent is issued pursuant to the decision of the 29th Consent Committee Meeting

held on 25/01/2023
11. The applicant shall make an application for renewal of consent 60 days prior to date of

expiry of the consent. (Operate/Renewal)
12. Corporation  /  Project  Proponent  shall  comply  with  the  provisions  of  Solid  Waste

Management Rules, 2016.
13. The consent is issued without prejudice to Hon’ble High Court / NGT order issued and

being issued in the matter.
14. The Operator of the facility shall design and set up the facility as per the technical

guidelines issued by the Central Pollution Control Board in this regard from time to
time and the manual on solid waste management prepared by the Ministry of Urban
Development.

15. The  project  proponents  shall  achieve  the  national  ambient  Air  quality  standard
prescribed vide Govt. of India, Notification dtd.16/11/2009 as amended

16. Project  proponent  shall  provide  system  for  regular  cleaning  and  wetting  of  the  floor
area within the premises

17. Project Proponent shall transport construction and Demolition waste by closed type
transport to the processing site.

18. Corporation / Operator of the Project shall submit Annual Report in Form-III as per the
provisions  of  Sub-Rule  7(3)  of  the  Construction  & Demolition  Waste  Management
Rules, 2016.

19. Corporation / Operator of the facility shall obtain Authorization under Sub-Rule 7 (2) of
the Construction & Demolition Waste Management Rules, 2016.

20. Corporation / Operator of the facility shall strictly comply with the guidelines of Central
Pollution  Control  Board  for  'Environmental  Management  of  C  &  D  Waste'  and
'Guidelines of dust mitigation measures in handling construction material and C & D
Wastes.
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21. This consent is issued as per the letter No. MPCB/AS(T)/B-0107 dated 03/11/2022 for
delegation of authority to sign the consents under purview of Consent Committee &
Consent  Appraisal  Committee  to  Head  of  the  Departments  as  per  sector  wise
distribution.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 1500.00 TXN2101000032 01/01/2021 Online Payment
2 3000.00 TXN2302000462 03/02/2023 Online Payment

 Copy to:

 
1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune II
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1. A] Generation - As per your application the treated effluent generation is Nil.

B] Treatment - NA
C] Disposal - NA

2. A]

B] Industry shall comply prescribed standards & disposal path as prescribed at Sr.
No. 1 B & C of schedule I.

3. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine pits
or boiler feed 0.00

2. Domestic purpose 2.00

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 15.00

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00

5. Gardening 0

6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

Stack
No. Source

APC System
provided/pro

posed

Stack
Height(in

mtr)

Type
of

Fuel

Sulphur
Content(in

%)
Pollutant Standard

0 0 NA 0.00 - - NA -
2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions

of EP Act, 1986 and rule made there under from time to time/ Environmental Clearance /
CREP guidelines.

3. The  Applicant  shall  obtain  necessary  prior  permission  for  providing  additional  control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

SCHEDULE-III
Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of BG
Imposed

Submission
Period

Purpose of
BG

Compliance
Period

Validity
Date

1 Consent to
Establish 100000 Already

Submitted
Compliance of

Consent
COnditions

Continuous 18/01/2024

 
 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV

General Conditions:
1. The Energy source for lighting purpose shall preferably be LED based
2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

3. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The applicant shall comply with the notification of MoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.
5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

6. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

7. The industry  shall  achieve the National  Ambient  Air  Quality  standards  prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

8. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary  NOC/
permission from any other Government authorities.

9. Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported  to  Board,  concerned  Police  Station,  office  of  Directorate  of  Health  Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

10. The industry should not cause any nuisance in surrounding area.
11. The applicant shall bring minimum 33% of the available open land under green coverage/

plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.
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12. The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environment  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

13. You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental  Protection  Act,  1986  and  industry  specific  standard  under  EP  Rules
1986  which  are  available  on  MPCB  website  (www.mpcb.gov.in).

This certificate is digitally & electronically signed.
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